CENTRAL ADMINISTRATIVE TRIBUMNAL
FRINCIPAL BENCH

CP 77/2001
MA 731,/2001
0A 171/1999

New Delhi, this the &th day of August, 2001

Hon"ble Smt. Lakshmi Swaminathan, Vice-Chairman (J)
Hon’ble Shri Govindan S. Tampi, Member (A)

$hri v.M.Mohindra,

s/o Late Shri Ishwar Dass Mohindra
R/o S$/B~140, Shastri Nagar
Ghaziabad (U.P.]

: «--Applicant
(By Advocate Shri M.K.Gupta)
Y ER S U S
Shri K.MN.Gupta,
Commissioner of Central Excise
Meerut,
Mangal Pandey Nagar
Opposite Chaudhary Charan Singh University
Meerut (U.P.) .
. - Respondents

(By Advocate Shri H.K.Gangwani)

O R-DE R (ORAL)

By Hon’ble Smt. Lakshmi Swaminathan., Vice~Chairman (J)

Heard both learned’counsel for the parties.

2. Further to our order dated 10~?~20él, Shri
H.K.Gangwani, learned counsel has submitted that he
has filed an additional affidavit on 25-7-2001, which

is, however, not placed on record.

3. He éubmits that due payments together with
interest Have been arranged to be paid to the
petitioner by cheque. &hri M.K.Gupta, learned counsel
submits that payment of Rs. 2,i3,505/~_(9upees two
lakhs thirteen thousand five hundred and five only)

has been received by the petitioner by cheque.
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4. In the above circumstances, Shri
M.K;Gupta, 1earned‘ counsel submits that he does . not
wish td press CP 77/2001 anyAfurther, but has further
aubmitted that in case any further amoun%Zyet to be
paid‘ by the respondents, he may be given the liberty

to take such action as open to him in accordance with

law.

A In the above circumstances, Shri
H.K.Gangwani, learned counsel submits that he does not
, :fQUi)%; ‘ .
pressHﬂ?Sl/zool &iﬁﬁﬁf%for extension of time, as the
Tribunal’s order has been fully complied with. He
further submits that ancther MA has been filled on
3-8-2001, which 1is not been listed today' seaeking
exemption from appearance of the Commissioner, Central

Excise, Meerut-I1I.

& Noting the above submiszions of the
learned counsel for the petitioner, CP 77/2001 is
dismissed. Notices to the alleged contemnors., are

discharged.

7. Accordingly Ma 731/2001 is also disposed

of as having become infructlous.

5. M&  said to have been filed by the
' e e

respondents on  3-8-2001 does not aisoJZi;:; at this

stage, th

8

Ma is also disposed of.

TAMPI) {SMT. LAKSHMI SWAMINATHAN)
' VICE-CHAIRMAN (J)
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